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• lii The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

• 	 APPLICATION NO. 	 OF 199 

App1icnt(s) 

RespLet(s) 	/• 

Advocat? for Applicant(s). 

Advo t for Respondent(s) 
I; 

f the Registry 	Date 

118 , 2; 20C 
4 -- 	-..-••"-•. 

CU 0Aj 
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m  74": 
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Order of the Tribuna' 

Present : Hon'ble Mr.Justice D.N. 
Baruah•, Vice-Chairman and Hontble 
Mr.G.L. Sanglyine, Administrative 
Member. 

Application is admitted. Issue 

usual notices. Returnable, by 21.3.00. 

List on 21.3.00. 

Memb r 	 Vice-Ghairman 
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On the prayer of Mr B.S.Basumatary. 

C the case is adjour- learned ?d1.C.G.S. 

ned to 6.4.2000 for filing written state-

ment and further orders. 

Me 



4 - 
Notes of the Registry 

O.A. 71/2000 

Date 	 ' Order of the Tribunac. 

TÔ . wekstr.the 	time 	is 

aJ,lowed for, tiling ot written statement 

on the prayer ot Mr. A. Deb Roy, 1earnd 

Sr C3.S.C. 

List' on 27.4.2.000 for written 

statement and turther orders. 

Member 

No written statement has been 
submitted. Two"wèOksürther time is 
allowed for submission of written 
statement on tiePrayer.of, W.,A.Deb Roy. 
learned Sr.CGSC. 	. 	 . .. 

List for writtenstatement and 
further orders on 125.00. 

Member 

Or the prayer o± Mr A.De'b'Roy, learned 

Sr.CG.SØC 3 weeks I
time 'allowed for 

filing of written statement. 

List on 7.6.00 for order.. 

H 	, 
Member(j) 

Present: Hon'ble Mr D.C. Verma, 
Judicial Member 

None for the applicant. Mr A. 

Deb Roy, learned Sr. C.G.S.C., seeks 

two weeks time to file written 

statement. Time is granted. List the. 

case on 21.6.00 for orders. 

Member(J) 
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the Registry I Date 
	

Order of the Tdbuna 
	 c7 

) 

21.9.00 p resent : The Hon'ble Mr JUstice D.M. 
Chowdhury, Vice-Chairman,. 

3weeks further time granted for 

filing of written statement on the prayer 

of Mr A.Deb Roy, learned Sr.C.GS.C. 

List on 23 .10.2000 for written state-

ment and further orders. 

vice_Chairman 

Two weeks time is allowed to the 

respondents : or filing of written 
statement on the prayer of W.A. Deb 
Roy, learned Sr.C4G.S.C. 

List on 10.11.00 for written 

statement and further orders. 

Vice-Cha irman 

List on 30.11.00 to enable the 

respondents to take instructions. 

Il 
Vice-Chairman 

Written statement has beyniiled. 
- List on 18.12.2000 for hearing. The 

applicant may file rejoinder, if any, 

within 7 days from today. 

Vice-Chairman 
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o.A.71 o 2000 

otesofthe. iegistry., •1Date 
8.12.00 

Qe 	 in 

15.12.00 

trd 

17.1.01 

- 	im 

7.2.200 1 

C, 

nkm 

The case was brought at my instance 

to adjust the date of hearing from 

18.12.000 for the DivisIon Bench. The 

casl is now ordered to be heard on 

2 1.2 001 . Thtd iX2 2OO,xñt. 
mpanti 	rp Utnayft pif 

xiten statement, if any. 

Vice—Chairman 

No representation on behalf of the 

applicant. List it again on 17.1.2001. 

Vice-Chairman 

Mr.S.Srrna learned counéel on behalii 
of Mr.A.Ahmei learned counsel for the 

apiicant stating that due to illness 

of his mothé he could not attend this 

'Triuna1 to-day. List on 31.1.01 for 
heaing.. 	

'• 	L LL 
Mnber 

4 v_4 

H eard the learned counsel ior the 

parlies. Hearing concluded. Judgment delivered 

in open court, kept, in separate sheets. The 

application is dismissed. No order as to costs. 

Vice-Chairman - 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

O.A./XXX. No. 0 
701 	• • 	2000IN 

7.2.200 DATE OF DECISION 

Shri Durga Puri 	
., 	 PETITIONER(S) 

Mr A. Ahmed 	 ADVATE FOR T IM 
PETITIONER(S) 

VERSUS - 

The Union Ot India and others 	 RESPONDENT(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENTS 

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HONBLE 

Whether Reporters of local paperi may be allowed to see the 
judgment 7 

To be refer:red to the Reporter or not ? 
whether their Lordships wish to see the fiir copy of the 
,j udgrn ent 7 

Whether the judgment is to be circilated to-the other Benches ? 

Judgment delivered by Hon'ble Vice-Chairman 

/ 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.7 1 Oi 2000 

Date o decision: This the 7th day oi February 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Durga Purl, 
P.K.R./Mate Ex-T NO.34, 
Oice oi the 222 Advance Base Ordnance Depot, 
Cfo 99 A.P.O. Applicant 

By Advocate Mr A. Ahmed. 

- versus - 

The Union Oi India, represented by 
The Secretary to the Government o India, 
Ministry o De1ence, 
New Delhi. 

The Director General, 
Ordnance Service, 
Master General Oi Ordnance Branch, 
Army Head Quarters, 
New Delhi. 

The Commandant, 
222 Advance Base Ordnance Depot, 
C/o 99 APO 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

OR DER (ORAL) 

- 	 CE-IOWDE-IURY.J. (V.C.) 

The case pertains to appointment on compassionate ground. 

The 1ather o the applicant was working as PKR/Mate Ex-T under the 

respondent No.3, who died in course Oi his employment. The applicant 

approached the respondents ior providing with a Group 'D' civilian post 

on 	compassionate 	ground. 	According 	to 	the applicant 	he moved 	the 

authority irom time to time. Since his case was not considered he 1iled 

this application ior redressel o 	his grievance. 

2. 	The respondents 	submitted 	their 	written 	statement and 	stated 

that as per the policy adopted, appointments are made by the respondents 

under relaxation Oi normal rules issued irom time to time. The applications 
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are entertained 1rom the nominees o1 the expired/retired personnel and 

subsequently a Board oi OLicers scrutinise the most deserving cases 

* based on the marks obtained by them. The criteria or alloting marks 

in the di11erent aspects ot the candidate is laid down in the Army Head 

Quarter policy letters, dated 8.7.1999 and 30.7.1999. Based on the avail-

ability ot vacancies, the details are generally 1orwarded to Headquarters 

in connection with the appointment under relaxation ot normal rules. 

The case Oi the applicant was also 1orwarded to the Head Quarter Eastern 

	

- 	 Command on two occasiohs,' but on both occasions he could not secure 

the 	qualifying marks and hence he was not selected. Thereafter, 	as per 

directions 	Oi the 	higher authority, Board 	o.1 O11icers was convened at 

the 	depot level 	to recommend the 	names o 	suitable candidates 	under 

relaxation Ot 	normal rules. 	The applicant submitted 	a Lresh 	application 

ior employment under relaxation oL normal rules and accordingly Board 

proceedings were carried out auring January 1998. However, the case 

Ot the applicant could not be recommended since he secured lesser. Odly 

those candidates who secured more than 75% marks were recommended 

Lor appointment.. In another Board Ot OLlicers convened in November 

1998 the applicant's case was considered, 'where he got only 38 marks 

and at that time also his name could not be recommended. According 

to the respondents since the applicant could not obtain the neèessary 

marks, his case could not be considered or employment as per the 

Scheme. 

- 3. 	I have heard Mr A. Ahmed, learned counsel tor the applicant 

as 	well as Mr A. Deb Roy, learned 	Sr. 	C.G.S.C. 	Mr Ahmed submitted 

that 	the applicant is 	one 	Oi the deserving candidates who was entitled 

or such compassionate appointment. The right Ot a person seeking 

- 	employment is extended to the right jor consideration ot his case. 

There is no 1undamental or legal right 1or appointment. The right is 

tor consideration o his case. The Department adopted a procedure or 

consideration and the applicant's case was considered, but he could not 

ill......... 
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4f'the bill and accordingly he could not be appointed. No illegality, 

as such, is discernible. 

4. In 	the circumstances, the 	application 	stands 	dismissed. 	There 

shall, however, be no order as to costs. 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

nkm 
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IN THE CENTRAI 	ADMINISTRATIVE TRIBUNAL, 

GIJWAHATI 	BENCH 	GUWAHATI. 

(AN APPLICATION 	UNDER SECTION 	19 	OF 	THE 

CENTRAL ADMINISTRATIVE 	TRIEUNAL. ACT 	1985) 

...._ME L I C A.ILQ .J.E.2 0S!L 

Mr. 	Durqa 	Pun 

• . I2.2Lcfli- 

-Versus -- 

Union 	of 	India & Others 

I 	N 	D 	E 	X 

1 Application 1 	to jO 

 Verification  

 Annexure- 	- 

 Annex u r e - 

 Annexure- 

• 	 é. Annexure-4 	- - 

7. Annexure- 

$ 

A 5ocate.. 



	

I N THE CENTRAL ADMINISTRATIVE TRIBUNAL 	1/) 

GAUHATI BENCH AT GAUHAT I 

AN Apf  I CATI ON UNDER SECT I ON 19 OF THE 

CENTRAL ADM IN I STRAT I VET RI BUNAL ACT 1985 

Ul- 

E T W E E N 

Mr. D u r q a Pu r i 

S/o Late Hiralal Puriq 

PKR / Mate E<-T No 34 

Offic:e of the 222 Advance 

Base Ordinance DCpQt 

C / o 99 A P ) 

Resident 	of 	Vii 1- 	Amsing 

• 	 Jorabat POSatcjaon 

Dist -Kamrup Assam 

PIN * 781027 

A;)fl1fl 

- 

1, 	The Union OF India 

represented by the Sec ratary 

to the Governinen t. of ,  India 

Ministry of Defenc:e 

N e vDe 1 h I 

2 	The Director General 

Ordinance Serv ice Mas ter 

General of Ordinance Branch 

A r m y H e a d Ouarters 

P.O.- DH(:, New Deihi-1i001i 
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3) 	The Commandant 

222 Advance Base Ordi -

nance Depot C/a 99 APO 

DETAILS OF THE_APPLICATION: 

PARTICULARS 	OF 	THE 	ORDER 	AGAINST 

WHICH THE APPLICATION IS MADE: 

This 	instant 	applicatiO1i 	is 	not made 

against 	any 	particular 	order 	but 	it 	is made 

aqainst 	t h e 	inaction 	of 	the 	Respondents f o r 

not appointing 	the 	applicant against 	any 	Group 

'D' 	Post 	on 	compassionate 	Ground 	and also 

prayer 	for 	consideration 	of 	app o intmero .J .he ' 

applicant 	as 	Mazdoor 	in 	the 	Office 	of the 

Respondent No3 

JURISDICTION OF THE 	TRIBUNAL 

The 	applicant 	d:ec 1. a res 	that 	the 

subJct matter of the instant application is 

within 	the 	jurisdiction 	of 	the 	Honhle 

Tribunal 	 - 

3. 	LJJ1IIeLUIN 

The applicant further declares that 

t h e application is within the limitation 

p e r i o d p r e s c r i b e d under Section 21 of t h e 

Administrative Tribunal Ac:t 
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4 	FACTS OF' THE CASE 

Facts of the case in brief are alvefl 

beio 

41 That your 	humble applicant 	a citiefl 

of India 	and permanent resident 	of Village - 

Amsing 	Jorahat 	P.O.. 	& 	P.S. - 	Satqaon 

District -  Kamrupq Assam and as such4 he is 

entitled to all the rights and privileges a nd 

protection granted by the Constitution of 

India. 

4.2 	That the father of the applicant was 

working as FKR/tlate Ex-T 	No 	34 under the 

Respondent No.3. The Applicant's father died 

on harness on 03-08-1993.. The applicant is the 

1dest son of his fami].y. He read up to Ciass 

IX (Nine) standard. 

Anne>ureA is the PhotocopY of School 

Certificate issued by the Kendria 

Vidyaiaya Sangathan v  Suwahati Region.. 

4.. 	That ybur applicant begs to state 

that his father left his widow wife and five 

- children including the applicant. The 

applicant is the eldest among the children 

ieft by his father T h e applicant's two 

sisters4  have already married and they are 

/ 	
leaving with their respective husbands.. 

That after the death of applicant's 

father the family members of the applicant has 

to face tremendous financial hardships and 

~ . f I I 

FE 
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also mental 	sufferinqs 	Immediately 	after 

death of his father the applicant approached 

the authority concerned f o r getting appoint-- 

ment in iFtny fro'p- b 	C vi ii an post in the in 

t h e 	DefencE! 	Department 	on 	compi:-naJ 

• ground He + i led var ious rep resen tat ions 

before the authority The authority concerned 

from time to time qaVe him assurance that h i s 

case w ii 1 be considered as per p01 icy of 

employment i n relaxation to normal rule for 

appointing a candidate on compassionate ground 

in the Defence Department and he was asked to 

submit f r e s h application Accordingly t h e 

applicant appl ied in the prescribed form 

provided by the Defence Department from t i m e 

to t i m e Lastly he applied f o r t h e post of 

Mazdoor in t h e O+fice of the Respondent No 3 

and t h e said interview was heLd on 13-01-2000 

8ut 1 ill today the Respondents have not taken 

a n y s t e p s to provide employment to the 

applicant Hence he is compel led to approach 

this Hon b 1 e Tn buna 1 for seek ing .i ustice 

Annexure-E' is the photocopy of the 

letter 	No. 	1504/Re lax/76/Civ 	Est 

dated 22 n d May 	1998 issued by the 

Office of the Respondent No3 

Annexure-C is t h e photocopy of t h e 

format of Appendix-C to Army Head 

Quarter Lette.r No 9369/Pol icy/OS-B 

C( I) dated 8 t h 1989 provided by the 

Respondents along vi th the Represen-

tation submitted by the applicant 
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1.1 

• Annexure - D. is the photocopy of the 

Call letter for the post of Mazdoor 

in the Defence Department issued by 

the Respondent• No 3 dated i 3-C I -20Cc:) 

That your applicant begs to state 

that the Respondc?flts have dragging his cage of 

appointment on compassionate ground for last 

several years but till today they have not 

come into conclusion about his appointment 

The Respondents every time assured t h e 

applicant that he will be appointed and also 

the Respondents provided necessary form for 

fresh application for, appointment but till 

today they have not appoi.nted 

46 	That your applicant begs to s t a t e 

that he has applied for the post of Madoor in 

the Office of the Respondent No 3 and as per 

his application he h a s reported before the 

Respondent No3 on 29--01-2000 	s such 	the 

applicant .sek a direction from the Honbie 

Tribunal 	to Respondents 	to 	consider 	his 

appointment on compassionate ground for the 

post ofr1Za3's per interview held on 29- 

01-2000 o r an y o t 

under the RespondentS 

47 	That the applicant submits that he is 

runring from pillar to post f o r getting an 

employment in any Group 'D post in the Office 

of the Respondent Na 3 where his father was 

workinq' It may he stated that the mother of 

the applicant has also expired and as such 

the only source of income of family pension is 

also stopped But till today the Respondents 

have not taken any sympathetic view i 	this 

matter 

4 8 	That in view of the facts and circum- 

stances it is a fit case for interference by 

,, 
COY 
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the Honble Tribunal to save the entire family 

members of the application from starvat.iofl 

That this app].ication is filed bona 

fide and for the interest of justice 

5. 	GROUNDS 	FOR 	RELIEFWITH 	1..EGAL 

PROVISION 

5.1 	For thatq the action of the 	epofl- 

dents for not appoint.inq the app]. icant on com-

passionate ground is illegal, arhitrary 	mala 

fide and 	violative of 	t h e 	principles 	of 

natural justice 

•5.2 	For that 	the Respondents being a 

model employer he should consider the case of 

the appl icant for appointment on compassionate 

qround and hene the action of the Respondents 

is bad. in the eye of la 

5.3 	For 	 the 	Respondents 	have 

de]. iberately draqqinq the matter for several 

years and the Respondents have not taken a n y 

attlon in this matter. • As such the mac: tion 

on the part of the Respondents is ma].a fide 

.1.1]. e g a 1 . a r b i t.rary and 1AJ i thout Jurisdiction 

	

5.4 	For 	that 	the 	a c t i o n. • of 	the 

respondents is not sustainable in the eve of 

iaw as we]. I as in +acts 

	

5.5 	For that 	the appi icant s case is a 

cenuinC and also need a sympathetic, consiriera 

t i o n of the matter by the R e s p o n d e n t s and 

hence the Responden 	cannot deny it 
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5.6 	For that 	
till death applicant's father 

served under the Respondent No.3 w i t h full 

sincerity. and devotion. As suchq the Respon -

dents cannot deny the appiicant benefit of 

getting 	his 	appointment 	on 	
compassionate 

ground. 

5.8 	For the. in any view  Of the matter 

the 	action 	of 	the 	respondents 
	a r e 	n o t 

sustainable and hence the same is liable td be 

set' aside and quashed; 

The applicant craves leave of 	this 

Hon'ble Tribunal to advance further grounds at 

the 'time of h e a r i n g of this instant appi i- 

cation 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative 

and efficacious remedy available to the appli -

cant except invoking the jurisdiction of ths - 

Honble Tribunal under Section' 19 of 	the 

Administrative Tribunal ACtq 1985. 

MATTERS NOT PREVIOUSLY FILED OR 

PENDING I N ANY OTHER COURT: 

That the applicant further declares 

that he has not fiid any app].icatiOn writ 

petition or suit in respect of the subject 

matter of the instant, application before any 

other . Court authority, nor any such 

application writ petition or suit is pending 

before any of them. 
c-. 



9.1  

S. 	LLE_L 1i.Ldui 

Under the facts and circumstances 

stated above the app].icant most respectful :i 

prayed that your Lordship may he pleased to 

admit this petition and may call for r&ords 

of the case q  issue rule calling upon the 

Respondents to show caue as to why the relief 

should not he given to the applicant and after 

hearing, the parties on the cause or causes 

that may be shown and on perusal of. records 

your Lordships may be pleased to grant the 

following relief to the appiicant 

8.1 	To direct the Respondents to issue 

appointment letter to the applicant on compa-

scionate groind against any vacant post of 

Group 'D relaxing the normal ruled 

8.2 	To direct the Respondents to consider 

his appointment as Mazdoor on compassionate 

qround as per interview held on. 29-01-2000 

8.3 	To direct the Respondents to complete 

the 	process of 	a p p o i n t m e n t 	as 	early 	as 

possible. 

8.4 	' 	Cost of the application. 

8.5 	To pass any other relief or reliefs 

to - which the Applicant may be entitled and as 

may be deem fit and proper by t h e Hon 'ble 

Tribunal 

IY 
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9. 	INTERIM_ORDER PRAYED FOF< 

Pending 	disposal 	of 	the 	Original 

Appiicatofl the applicant most respectfully 

prays far an interim order directing the 

Respondents tc c:onsider his case of appoint-

ment against any vacant post on temporary 

basis till his regular appointment is made by 

the Respandents 

10 

Advacte 

:11 , 	Particulars of I .P 0 

I.PO. NO. 

Date Of Issue 

Issud from 

:Pybie at LkW 

12. 	LIST OF ENCLOSURES 

As stated above. 

Verification. 
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1.1 

VER IFICAT ION 

I 	Sri Durqa F'LrI 	S/a Late Hiraial 

Furl1 F'KR / Mate Ex-T No 34 Office of the 

222 Advance Base Ordinance DepotC/o 99 A.P.O.  

Resident of Vili--Amsing Jorabat FO-Satgaon 

Dist-Kamrup, Assam do hereby solemnly verify. 

that the statements made in paragraphs 4d1  
are true to my f.::nowledqe 

those made in paragraphs 4 are being 

matters of records are true to my information 

derived therefrom which I believe to be true 

and .those made in paragraph 5 are true to my 

legal advice and I have not suppressed any 

material facts 

And I sicn this verification today on this 

the '74\.Jay of Fehruary 20O0 

rqA  

Dciarant 
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Whethor NCC CodetIDOV Scout/Giti Guide (details nwy ha 2ivon) 	 t 	 I 

( 	'Iifll  11 T1 .fTh, 	 t 1I 	 i: -1P1 fii (t3qFttJ 	I( 4"t tl 11 	)'''tli- 

Garns played or extra crriCUtOF tlVitiOSifl 
whlh h pnpil usually tubk pa (rnonZOfl ochiovo- 

	,. r 

mont  level thereiL ~ 

 

General CenduCt . 

' 	 UIitl 	f'i 	wi.1l1 49 1tfi Cate of cppicab0h0' 2 W CtICt0 

 

 

20.
ii Date of taue of ctItiCte 

21. fW'1 d1 	
t1 ftcaiS lcr lottvinght% 

22.1 7  .!T.,Afl/ other 

' 	 ttCJG 'ØflCt'3r 	
. 	 Ct,cked b/ 

.( lull n omo.o d doslgnotiv) 
 

- 	 • 	• 	. 	. 	 - . 	.' 	

. 	.- 

N 
 

	

4 	
\L. 	 I\ 	rr4rc 	ItLtj 	 1 

VIC 

. 	
.-,y'. 	

. 	
.. 	
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upc AgnEs Sthai Ay9dh Bhandar 
222 Advance Base Ordnance Depot 
dO .99 APO 

90 

j504/flelaX/ 	O/CIV Es t 

M 
fO 	1&pt-t 

v_1l- Arm 11t 	Z7TO 

Dist 

OUR 

• 	• 	•• 	 .• 	 •. 

i 	
'It is intimated that. your application for emploYment in 

• 	relaxation 
to normal rUeS was foarded to HQ Eastern Commafl1 

vide our letter No l5O4/RelaX/\'/Ct'1 Est dated 30 
Dec 97. Ti 

same was returned under FIQ Eaterfl Command letter No 
321914/2/ 

B27/17/0S_8C dated 05 Jan 98, stating that only the ot 
,..ldeserviflacasescom5mfhr6ti 	with the 

available vacancY from 

cf 1 ' 	 . 	 •.. - 	

,

4 	 gorwarded,(,; alp.. 

of t he .di rectto 'of'tl HQEasr Command, 

f$àBoard of Officers was detailed 
nthO utmOSt vory deorvifl 

cases based Ofl the higher p
ercentage of marks obtained 

by Lh 

• . nominees 
of the cjocesed as per rmy HQ letter No 

OS-8C (i) dated 08 Jun B9 have been 
scrutifltSOCJ nd t 	' 

were re_submitted to HQ 
Eastern Command for 

 

your casG did not find mótt by 
the board of Offic 

3. 	
As per poliCY a fresh appliCation addreSS(' to 

	.L 

222 ADOD, c/O 99 APO roqUc5ti 	emplTent m1

A rmy HQ letter No 9368g/p0i1y/08C) datGd 08 Jut' 

required to submit in triplicate duly signed by the 
a7.lC1t' 

at each time. Hence three 
copiOS of the above apcidtX 'C' 

foarded herewith for. signature and return the same duly siW 
alongwith othr papers by 1fl98 

H 	•• 	. 	,. 	

. 	 / 
-1••  

M 	

-..-•--'--- 

EnclS (Three only ) 	
( K ChLIUh 3 Y ) 

LtC01 
Acim Officer 
fQ C;mmfl13nt 
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• Appendix tC' i.i Army fl( 	1. 1 1 t 

[Ju 	 (1) (it 
O8Jv_82 

• P'3FY.'. FJR AP?OINTMT: r 	DE?DENTY .F J\'TEV.'\MT DYING 
IlL' 1'VI'Jf11I 	It'..VALID 

() 

 

Pame of te deceasd/11red 	• // J,1i.ka 1 
on invalid pension empb"ee 

T./?.!o designtin at 	unit.: 
of.tie em'l.oyee 	• 

Date of death/retirement on in . 	02- 08'19Y5 
valid 2flcion 	 • 	 . 

Total length of erv.c iendered :. 	0 13 
2(PV71JkJ I 

Balance of :ervice 1fL  ut • 

Lhether belonging to C/. 	. 	.ç No 
(if yes attested copy will be 	• 	• 
erclosed) 

Pui hetrier urmaront er temporary : 	 ç 
1•? 	

•iNV' 

Nme.of the candtdte for appointnent : 	 0 

His/Her relatioflship witt. the employce :. 

. Date, of birth (nclosed proof. iducatjun 	 C
YW 

certiftc.tc  containing date of birth cr.  
birth c....rtifiate frr, ' m'nicipal• 
records and 	srsed age 'rom Medical 
Authority alniwith an aflidevit from 
tie aplicant through the courttht 
the date of birth will be challenged 	. . 

at a latr) 	. 	,..• 

ducation Quallf ation (Enclose 
attescd copies. of certificate th 	: 
triplicate) 	 • 
.he±her ny oth?r  dependents has been 
appo.rtec' on compassIonate grounds 

so •:jve brief details) • 	.• 
fl 	 41V 2 2 2- 	0 

unit and obst for which e:i1ployiwnt 	• 
• soht 	• . 	 . 	'7) / ° 

"hether aplying for compassionates 	. 	 J •LJ 

appointment for the first/second/Third : 	
V,1 	 / 

time 	 . - 	 • 
-- 

I 	 • 	$ 

I 	

. 

Ie 

7JJ 

....P12 



V 

III Conclus ion of total assets left includina amount of •:- 

Farn5.y ?ersion 	 : 

G? Fund 3iance 

• (c) 	Gratuity 	 : 

(d) 3roup lnsu::aice Scheme 	 : 

•(e) 	shr.ient of leave 	 : 

() 	ovabe & Tmmovable Pxrtiec 	 • 
and #nnual income earned 'there : 
from by the family 	 r 

• 	 (g) 	\r.y other terminal hen.fits/ 
ssests payable 

"'ote 	olumn (a) to (c) will be completed by Office and (1) 
to (g). will be completed by the applicant. 

• 	IV 	Brief particulars of liabIlities if any 	Ail 

V 	?rti.culars all dependents of employee (if some are employed 

• 	th.r tnc3me and whether they are living 	gether or seperatelY) 

S.1'o 	Name 	 t 	 Empioyed 	Married 1f1iVic1  
ship with or nt 	nr 	epertOI / 

the e,-npl-J cttcularunmarried the d 
oyee 	1of employcif 	of 

(end 	•'iarried seDer 
cert from 1,No of " from 
employee 	memberS family 

• 	
4qy;.

I VIA, 

2 	>ir j'4 	 - 	 - 

• 	, L'"' 3. 
 

Q:v4:tLt I 

. 	
'b dt4 

6 	
- 

7. 	.• 

9. 	• 

VI Tio hreby dEClare th3t the f et given by me above 
th. h':t. of knowtcje -.:id correct. If any of fact therein mentioned 

arG foun14  to be inoorrect or false at a future date my service may 

be ter'ined. 

.1 soleihly affin that in the event of .my appointment as &. 

L will supoort the family cf the employee who died in harness or 
retired on invalied ension. 

• Date :4 ° 	
• 	 ( ig of the candidate) 

Po 

/ 



ry 

Too 
he Commandant 	

(I 

22 ABOD dO 99 APO 
Dated the 4th Je'9 

Sub $ mpiyment Ir relaxation to notmal rula. 

Ref s Your 3ettat vide No 15O4/k01(/76" 	It 

* 	 dated the 22nd 

Sire 
with reference to 

the subject cited above, I have the 

honour to state the folloWing 
few lines for favour of your 

kind cofl8ideratb0 and necels 	0rdfr please. 

that Sir, I h*We been intitflat(!3 that vety deservthg 

cases besed on the higher p
erceflta0 of mrka obtained by 

the nominees of the r5ece5ed were alreadi been 
uubrflitted to 

the HQ aaterfl Command, but my case 
did not find merit by thu 

2oard of off icere. 

In thit qnext, I would like to draw your kind 

attefltiofl that I am .lsO a nominee of a 
decedsed 	employe 

who expired curing his serviCe priQd. I urn the eldst 
Ofl  

the decea'd employee w 	 y •idow mOt
ho has been praying for the ernplDYmt 

under prescrv)ed rules to jup'Ort 
m

h andounJer 

brothrs. My fatht 
jet0 movable or immovable prop rtY and 

there is no any source of incflC to sup.ort my family. 

I therefore earnestlY request your 
hofl)Ut to coflSier 

my case as a e$erViflg candid te an 
provide me the employment 

,o  that  I can look aCter my stazvifl family members. I shall 

remain evet grateftll to you for this act of. kindness. 

£ncl $ -. 

Three copies of Ap1fliX'C' 
to Arvny HQ. letter No* 

dated oethune'B9 

Yours fiithfUlY. 

~ Vtt -i 
$Li DUV 12a  

S/O Late Hirall iuri 
p/Mate. 
Arnsiflg Jozabat. 

Cogy to - 

The L!.C,..Q.C, 
iload Quartors 
Eastern Corniiiand(Ordl) 
Fort Willi, CalCUtta*.21. 
For favour of 

noceSsax*Y action. 

jj,G.h.O.S. 
1.1a5tCr Genertl of Army, 

(Ord Dranch) 
Army ilecid QuartGr$s NOW 1hi_110011, 
For favour of nece3sarY action. 

The General SecretarYp 
222 A.fl.O.D. iadOor 

ijnjOfl, 

c/a. 99 •%P.O. 
For favOUr of necO3arY actiOn. 
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"a me 	
• 	Ro1 1 IJ0 

1. 	,ef your aplLCat10fl daedt_ 	 - • 1 

are teby directed to'cpOt to 
222 AB0D at 0900 

h r s oncZQ__Jafl 2000 for interview for the post of vazdoor.', 

You aretreau'ired to hrinQ the fo11oVi.fl' 
doCUrneflt ir) orLglflal 

while 4reoorttna for 
 

	

$.!•. 	 *. 
Caste/Cat corttfiCate(SC/ST/03 
	vie 

EdJatiQflal qualificati0fl certifLCate. 

omiCilC or 'laf ion Certificate. 

• (d) Oociment provthq date of birth. 

3. 	Please note that your candidature idl 1 he r 
1CC '1 

'•. smmailY' if you fail to produce:he aboVo c
e rt fLCate :Lrt 

:Y ortgil at the time of thterVie .. 

• 	

: 
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL 

- 

'2. q  

c' 9Y 

GUWAHATI BENCH 

0. A. NO. 71 OF 2000 

Shri Durga Purl 

.Applicant 
	 6 

- 

- VS - 

Union of India & others 

...... Respondents 

IN THE MATTER OF 

Written statement suthiitted by respondent. 

(wRIrEN STATEMENT) 

1 . That with regard to the statement made in para 

I of the application, the respondents beg to state 

that necessary instructions/guidelines/polities in 

connection with the appointment under relaxation to 

normal rules, was laid down vide Army. HQ letter 

Nos .98669/Policy/OS-8C(i). dated 08 Jun 89 and 93669/ 

Policy/OS-8Ci) dated 24 Sep 98. Subsequently, Army 

HQ vide letter No. 93669/policy/OS-8C(i) dated 30 Jul 

99 issued fresh policy, supersending the earlier 

policy on the subject. It may be mentioned that 

applications in connection with the "appointment 

under relaxation to normal rules" are entertained 

from the nominees of the expired/retired personnel 

and subsequently a Board of Officers scrutinised, 

the most deserving cases based on the marks obtained 

by them. The criteria for alloting marks in the 

different aspects of the candidate is laid down in 

the Army HQ policy letters dated 08 and 30 Jul 99. 

The marks are strictly awarded/alloted by the Board 

of Officers according to the laid down norms as 

mentioned in Army HQ letters above. It is further 

Contd.... 2/P 
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su1itted that as per the latest policy of Army 

HQ only most deserving cases are recommended by the 

Board of Officers. Based on the availability of 

vacancies, the details are generally forwarded to 

Headquarters in connection with the appointment under 

relaxation to normal rules. It is submitted to the 

Hon'ble Court that the applicant of the instant OA 

had submitted an application and connected documents, 

requesting for appointment as Mazdoor under relaxation 

to normal rules, and accordingly the same was forwarded 

to HQ Esterri Command vide letter Nos 1504/Relax/152/ 

Civ Est dated 30 Dec 97 and 1504/Relax/62/Cjv Est 

dated 10 Jun 97. 0noth the Occasions, Shri Durga 

Purl could not secure the qualifying marks, and hence, 

he was not selected. Thereafter, on the directions 

of Higher Headquarters, Boa of ..Offlcers was convened 

at the depot level to recommend the names of suitable 

• candIdates under relaxation to normal rules. The 

applicant of the instant OA, had stàmitted fresh app-

lication requesting for employment under relaxation 

to normal rules and accordingly, Board proceedings were 

carried out during Jan 1998. After examining the 

different aspects of the application of Shri Durga Purl, 

Board of Officers could not recommend his case, since - 	 - 

he secured only 27 marks out of 100. The candidates 

who secured more than 75% marks were recommended for 

appointhent. In yet another Board of Officers which was 

convened during Nov. 1998, the applicant of the instant 

OA got only 31% marks and as such, again his name could 

not be recommended for appointment. It is reiterated 

that since the applicant could not secure qualifying 

marks on more than three occasions, his name was finally 
-.-----------.----- -•----------.------------.---------------------------------- 

rejected for employment as per laid down policy. k 

'ontd... 3/P 
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It is petinent to mention that initially the system 

of scrutiny/selection or suitable candidates, was 

not being done at th depot level. The depot autho-

rities used to forward the applications of the 

effected individuals in a lot to the HQ Eastern 

Command for their recommendation. During that time 

also, Shri Durga Pun's name was forwarded to the 

Higher Headquarters on two different occasions as 

mentioned above ; but the higher authorities did not 

recommend him for appointment since he could not 

fulfil/meet the required criteria, as mentioned in the 

policy letter. Owing to the increased number of 

job-aspirants in the depot, higher HQs instructed 

the depot.authonities to convene Board of Offjcers 

to recommend the names of suitable candidates or 
onward submission to HQ Eastern Command based on 

the marks obtained by them. As mentioned above, the 

applicant's name was not recommended by a Board of 
Officers on two occasions, since he could not secure 

required percentage of marks. Also as per latest 

policy, total vacancies for compassionate appointment 

are to worked out at 5% of the total wastage in the 

Corps in the preceding year and vacancies to Commands/ 

0Ds are allotted on pro-rate basis on the number of 

deaths/invalidments cass(Refer Anuy HQ letter dated 

30 Jul 99). In fact the applicant is not aware of the 

rule position/policies on the subject, and as such, 

the present OA is filed by him to malign the image 

of the orgasnisation. The contention expressed in 

the para is totally denied. 

Photo copies of letter dt. 8.6.89 

annexed as ANNEXURE - A, letter 

dt. 24.9.98 as ANNEXURE - B. and 

letter dated 30.7.99 as ANNEXURE -C. 
Contd.,.. 4/P 
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That with regard to the statement made in paras 

2 and 3 of the application, it is stated that the matter 

relating to the provisions of the Administrative Act, 

1985 and Rules made thereunder, accordingly save what 

- 

	

	 appears therefrom, the respondents beg to offer no 

comments, 

That w with regard to the statement made in paras 

4.1 and 4.2 of the applicatiOn, it is stated that the 

same are matters of record. Nothing beyond record is 

admitted. 

That with regard to the statement made in para 4.4 

of the application, the respondents beg to offer no 

comments. 

4. That with regard to the first part of para 4.5 of 

the application, the respondents beg to offer no comments. 

Regarding the remaining part of para 4.5, it is submitted 

that due to policy constraints, the applicant could not 

be appointed as Mazdoor by the Govt. it may be mentioned 

that applicant of the instant OA, submitted representa-

tion seeking employment under relasation to normal rules 

a number of times, but his candidature was finally 

rejected as he could not secure qualifying marks as 

stipulated in the policy made by the Govt., on more 

than three occasions. It may be mentioned that the 

individual applied for the post of Mazdoor in view of 

the advertisement published in " The Assam Tribune" 

under the cate, oryof "direct recruitment". The date of 

interview was communicated takkz to the applicant as 

29 Jan 2000 and not as 13 Jan 2000 as mentioned in 

the para. It is petinent to note that the applicant 

has mixed-uprecruitment under relaxation to normal 

rules" and "direct recruitment". The policies of both 
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the process of appointment are different and separate, 

and interming of both the contentions, is unwarranted 

and his plea is totally denied. 

With regard to the statement made in para 4.5 or 

the application, the respondents requestR the Hon' ble 

Court to refer our preceding paras. 

With regard to the statement made in para 4.6 of the 

application, the respondents beg to state that the 

applicant applied for the post of Mazdoor in view of the 

advertisement published in "The Assam Tribune" under 

"direct recruitment" process. The applicant of the instant 

OA was not selected by the Board of Officers considering 

his performance in the interview/test. Necessary forma-

lities in connection with the appointment of selected 

candidates have been completed, but due to the filing 

of a Court case OA 30/2000 in CAT, Guwahati by P. Ramanna 

& Ors challanging the recruitment for the post of Mazdoor, 

appointment process has been stalled for the time being. 

Since the applicant could not get Selected in the inter-

view/test held on 29 Jan 2000,so his contention in this 

para is completely refuted. 

With regard to the statement made in para 4.7 and 

4,8 of the application, the respondents beg that our 

reply in preceding paras be referred to. 

The contention expressed in the para 4.12 is expli-

city denied since the applicant's name was not recommended 

by the Board of Officers as my many as four times and the 

applicant also could not qualify in the test/interview 

for the post of Mazdoor held on 29 Jan 2000 for direct 

recruitment as mentioned in the preceding paras. 

Cotd.,., 6/P 
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The contention expressed in the paras 5.1 to 5.5 

is specifically denied. In this connection please refer 

to our preceding paras. 

That with regard to the part of para 5,6, it is 

stated that the same are matters of record and nothing 

beyond record is admitted. Regarding the letter part 

of the para, it is submitted before the Hon'ble Tribunal ti' 

tkat tkizxbla that due to policy constraint, the applicant 

of the instant OA could not be appointed by the Govt. 

That with regard to the statement made in para 5.8, i 

it is submitted that kka due to pa4icy constraint as 

well as owing to the facts explained in the preceding 

paras, the applicant of the instant OA, could not be 

recommended for appointment by this depot. Hence, the 

contention expressed in the para is categorically denied. 

That with regard to the statement made in paras 

6 4nd 7, the respondents beg to offer 

no comments. 

That with regard to the statement made in paras 

8, 8.1 to 8.3, the respondents request the Ron' ble 

Tribunal to refer to our preceding paras. 

With regard to para 8.4, the respondents beg to 

offer no comments. 

With regard to para 8.5 and 9 of the application, 

it is reiterated that due to policy constraints as well 

as the applicant's failure to obtain required marks as 

explained in the preceding paras as also owing to the 

sub-standard performance in the physical test/interview 
- 

held on 29 Jan 2000, for the post of Mazdoor, the Board 

Contd ...... 7/P 
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of Officers could not consider the applicant for 

appointment. Hence, the contention expressed in the 

para is completely denied. The OA is liable to set aside 

and quashed with cost. 

V E R- ' I C A T I 0 N 

Xbrahiq 	Ceman*,t - 

, 222 Mv Base Ordnance Depot do 99 APO bein 

authorised do hereby solemnly declare that the statements 

in this written statement are to my knowledge and infor-

mation. I have not suppressed any material fact. 

And I sign this verification on this 	day 
Nff 

of 2000. 

• 	 • 	 • 

• • 	 DECLARANT 


